CENTRAL ADMINISTRATIVE TRIBUNAL

-~ JABALPUR BENCH, JABALPUR
Caravs Building, 15, Civil Lines, Post bag No. 6. JABALPUR- 482 001

\
)
g

~Dated . = .. A

VERSUS
N AN i -
N 7)/’// ................. Respondent (s)
SAC R AL AN
Acopyofthe ORDERdated............77.. " .... S ... passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary action.
Sm— A ' [PpR— e 2
| 23.8.2005
% P e ont by shri s5.p. Sinha.
/ f/ 1 | ' Respondents by shri tm Namdeo.
2' .1/ Pe Thig ccp is filed by the applicant for
/) g 7Y non-compliance of the order passed by the
/ jf’ﬁ:l ~ Tribunal on 10th DeCcember, 2003 in Oa No.

832/2002.. The respondents/contemners has
submitted.a letter dated 29.7.2005 by

which the order passed by the Tribunal has
been fully complied with. Thus, the CCP. hasv
beccme infructuous.

" In view of the aforesaid tzi ccp-%is% i are
dismissed as, infructyous, Notlgeg psgUGd,d
disCharged. The appl‘icanﬁ Iis a v y

N
§
A1

: till feel
A§BERaShat DR aTEPRREatE NS ST T
’ . - <.v..___,:¢_u___ . .
(Madan Mohan) > (M.P. singh)
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